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commencement of the sitting on the 
day the question is proposed to be 
raised..”

So, the question can be raised by a 
written notice given by a Member. 
Only thereafter under rule 227 you 
can refer it to ihe committee.

SHRI SAUGATA ROY: Please seo 
Rule 380. The whole question has 
brought forward the succinct question 
of the powers of the Speaker to ex­
punge the remarks in the House. The 
powers of the Speaker to expunge re­
marks, in the House are clearly laid 
down under Rule 380 which says>:

“If the Speaker is of opinion that 
words have been used in debate 
which are defamatory or indecent 
or unparliamentary or undignified, 
he may, in his discretion, order that 
such words be expunged from tne 
proceedings of the House’

MR. SPEAKER: You are right. He 
cannot otherwise do it.

SHRI SAUGATA ROY: So the
Speaker’s powers in this respect are 
not arbitrary. They are well-defined 
under Rule 380.

Very often you are giving orders 
‘Don’t record’ etc, I want to mention 
that the powers to give orders ‘Don’t 
record* etc. are not arbitrary. They 
«re governed by the rules.. (Inter­
ruptions). Such an anomalous situa­
tion will arise in future.

MR. SPEAKER: This has been gone 
into already and my rulings are very 
dear in that regard.
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N o tific a t io n  u nder P ost-G ra d u a te  
In s ittu t*  o f  M ed ica l E du cation  and 
R esearch , C handigarh, A c t , 1950.

THE MINISTER O HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): 1 beg to lay on the Table a 
copy of the Post-Graduate Institute 
of Medical Education and Research, 
Chandigarh, (Amendment) Regulation 
1978 (Hindi and English versions) 
published in Notification No. G.S.R. 
E3!NFj78 in Gazette of India dated 
22nd May, 197&, issued under section 
32 of the Post-Graduate Institute of 
Medical Education and Research, 
Chandigarh, Act, 1956. [Placed in 
Library. See No. LT—43601791.

Notification under Inland V essels 
A ct, 1917

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): I beg to lay on the 
Table a copy of the Mechanically 
Propelled Inland Vessels (Third 
Party Insurance) Rules, 1978 (Hindi 
and English versions) published in 
Notification No. G. S..R. 601(E) in
Gazette of India dated the 30th De­
cember, 1978, under sub-section (S) 
cf section 74 of the Inland Vessels 
Act 1917. [Placed in Library. See 
No. LT—4361179.].

Notification under Central Excise 
R ULES, 1944 AND AN EXPLANATORY

Memorandum

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): I beg 
to lay on the Table:—

(1) A copy each of the following 
Notifications (Hindi and English 
versions) issued under the Central 
Excise Rules, 1944:—

(i) G.S.R. 250 (E) published in 
Gazette of India dated the 17th 
April, 1979 malting certain amend­
ments to Notification No. 33/09- CE 
dated the 1st March, 1969 regard­
ing inclusion in the Schedulean- 
nexed thereto. Rectangular Beve­
rage Jug (Hot) foir the purpose of


